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Heard the submissions made by the counsel for the Financial Creditor.

Counsel for the Corporate Debtor is present. Both the counsels have submitted

that the clients are pursuing the settlement option vigorously. Both the counsels

have sought four weeks. Having regard to the request made by both the counsels,

four weeks' time has been granted as a very special case in this matter only. Post

the matter to 18.12.2019.


